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Mr.J.K.Kaushik, Counsel for the Applicant. 

None is appearing on behalf of the respondents. 

Shri J.K.Kaushik, who was earlier representing 
the applicant, has filed -~ Death Certificate of Phoosa Ram, 
which is taken on record, shows that Phoosa Ram died on 
12.1.1999. On expiry of 90 days, the case automatically 
abates in C?=lSe application for bringins- the legal · 
representativ~ of the deceased on record, is not moved 
within 90 days. ·In this case, no such application was 
moved within the ·stipulated time. Hence, the case has 
abated~· 

No application to set aside· the abatement of 
the OA has also been moved by the legal representative of 
the deceased • 
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. " Hence, the case is 

ab~ft~d"'a·ria-·:;cdnsigned to record. 
disposed of. as·::' haviri~: 
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